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 a)  G.S.R.  707  published  in
 Gazette  of  India  dated  the
 th  May,  1967.  {Placed
 in  Library,  See  No,  LT-
 (365/67).

 (iii)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  158  of  the  Customs  Act,
 1962  an  dsection  38  of  the
 Central  Excises  and  Salt
 Act,  1944:—

 (a)  The  Customs  and  Central
 Excise  Duties  Expor:
 Dnawback  (Genera!
 Twenty-fourth  Amend-
 ment  Rules,  1967.  publish.
 ed  in  Notification  Noa
 G.S.R.  581  in  Gazette  of
 India  dated  the  29th
 April,  1967.

 (०)  The  Customs  and  Centrai
 Excise  Duties  Export
 Drawback  (Generali
 Twenty-sixth  Amend-
 ment  Rules,  1967,  publish.
 ed  in  Notification  Ne.
 G.S.R.  582  in  Gazette  of
 India  dated  the  29th
 April.  1967.

 1९)  The  Customs  and  Central
 Excise  Duties  Export
 Deawback  (General)
 Twenty-seventh  Amend
 ment  Rules,  1967,  publish.
 ed  in  Notification  No.
 GS.R.  583  in  Gazette  of
 India  dated  the  29th
 April.  1967.

 (०  GS.R.  585  published  in
 Gazette  of  India  dated
 the  2&h  April,  1967.  con-
 talning  corrigenda’  1०0
 G.S.R.  1478  dated  the  24th
 September.  10966.

 (iv)  A  copy  each  of  the  follow-
 ing  Notifications  under  sec-
 tion  38  of  the  Central  Excise
 and  Salt  Act,  1944:—

 Central  Excise
 Amendment)

 (a)  The
 (Fourth
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 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 492  in  Gazette  of  India
 dated  the  8th  April,
 1967.

 (b)  The  Central  Excise
 (Fifth  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 544  in  Gazette  of  India
 dated  the  22nd  Aprii,
 1967.

 (९)  The  Central  Excise
 {Sixth  Amendment)
 Rules.  1967,  published  ia
 Notification  No.  G.S.R.
 587  in  Gazette  of  India
 dated  the  29th  April,
 1967.

 (d)  The  Central  Excise
 {Seventh  Amendment)
 Rules,  1967,  published  in
 Notification  No.  G.S.R.
 702  in  Gazette  of  India
 dated  the  13th  May,
 1967.  [Placed  in  Library,
 See  No.  LT-366/67}.

 NOTIFICATIONS  UNDER  ESSENTIAL
 CommMooitifs  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Pi  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Ragha  Ramaiah):

 I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  Notifications
 under  sub-section  (6)  of  section  3  of
 the  Essential!  Commodities  Act.  1955:—

 (ay

 (by

 (टो

 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Amendment
 Order,  1967  published  in  Noti-
 fication  No.  GS.R.  464  in
 Gazette  of  India  dated  the  Ist
 April,  1967.
 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Second
 Amendment  Order,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  498  in  Gazette  of  India
 dated  the  7th  April,  1967.
 The  Kerosene  (Fixation  of
 Ceiling  Prices)  Third  Amend-
 ment  Order,  1967,  published
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 {Shri  Raghu  Ramaiah}
 in  Notification  No.  G.S.R.  536
 in  Gazette  of  India  dated  the
 12th  April,  1067.  [Placed  in
 Ltorary,  See  No.  LT-367/67].

 Revort  or  Permanent  Indus  Commus-
 SION

 The  Deputy  Minister  in  the  Minis-
 try  ef  Works,  Housingand  supply
 (Shri  Iqbal  Singh):  On  behalf  of
 Dr. K.  1.  Rao,  I  beg  to  jay  on  the Table  a  copy  of  the  Annual  Report  of
 the  Permanent  Indus  Commizsion  for
 the  ye@r  ended  on  315  March,  1967.

 a
 im  Library,  see  No.  LT-368/

 Accounts  or  rae  ALL  Inpria  InstrITUTE
 or  Mepica,  Sciences

 Shri  Iqbal  Singh:  On  behalf  of  Shri
 B.  S.  Murthy,

 I  beg  to  lay  on  the  Table  a  copy of  the  Annual  statement  of  Accounts
 of  the  All  India  Institute  of  Medical
 Sciences,  New  Delhi,  for  the  year
 1988-66,  together  with  the  Audit  Re-
 port  thereon,  under  sub-section  (4)  of
 section 18  of  the  All  India  Institute of  Medical  Sciences  Act,  1956.  [Placed
 in  Library,  See  No.  LT-369/67}.

 16.06  bra.
 STATEMENT  RE:  SITUATION  IN

 WEST  ASIA

 -Geme  han,  Members:  Yes,  We  have
 not  got  copies.
 set  ्,  L.  ‘Sonahi  (New  Dethi):  It

 time.  We  can  ask

 MAY  25,  1007  West  Asia  (my

 Bmergency  Force  (UNEF)  was  set  up
 to  secure  and  supervise  the  cessation: of  hostilities  between  है». उ  and
 Israel.  The  UNEF  had  contingents
 supplied  by  Brazil,  Canada,  Denmark,
 India,  Norway,  Sweden  and  Yugo-
 slavia.  Israel  has  ali  along  refused  to.
 let  the  UNEF  be  stationed  on  or  enter the  Israeli  aide  of  the  border.  UNEF,
 therefore,  operated  only  from  the
 U.A.R.  side  with  the  consent  of  the-
 U.A.R.  Government,

 In  recent  weeks  serious  tension  has
 developeg  between  Syria  and  Israel.
 The  Israeli  Prime  Minister,  Foreign
 Minister  and  Chief  of  Army  Staff  were.
 Quoted  as  saying  that  they  would  teach
 Syrie  a  severe  lesson  and  even  march
 upto  Damascus.  At  the  same  time,
 there  were  reports  of  Israeli  troop  con-
 centrations  near  the  Syrian  border.
 The  Syrians,  apprehending  an  immi-
 nent  attack  from  Israel,  held  urgent
 conguitationg  with  the  United  Arab  Re-
 Public  under  the  U.AR-Syrian  Mu-
 tua]  Defence  Agreement  signed  in
 November,  1966.

 On  May  18,  a  letter  was  received  by
 ए  Thant  from  the  UA.R.  Foreign
 Minister  asking  for  the  removal  of
 UNEF  entirely  from  U.AR.  territory
 and  the  Gaza  strip.  After  agein  hav-
 ing  consultations  with  the  U.N.
 Advisory  Committee  on  UNEF,  the
 Secretary-Genera]  decideg  to  term:-
 nate  UNEF’s  pr  अज  requested  by the  U.A.R.

 The  Government  of  India  have  ale
 ways  supported  the  UNEF’s  activities.
 and  believe  that  its  presence  on  the
 Israeli-U.A.R.  border  has  helped  in
 maintaining  peace  in  the  area,  We
 would  however,  like  to  state  clearly
 that  we  appreciate  the  reasons  which
 have  impelied  the  U.A.R.  to  ask  for  the
 withdrawal  of  UNEF.


